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IN THE INCOME TAX APPELLATE TRIBUNAL
“A” BENCH, KOLKATA

BEFORE SHRI RAJPAL YADAV, HON'BLE VICE PRESIDENT
&
SHRI GIRISH AGRAWAL, HON'BLE ACCOUNTANT MEMBER

I.T.A. No. 2482/Ko0l/2019
Assessment Year: 2016-17

M/s. S.S. Associates I.T.O., Ward- 40(2), Kolkata
Salarpuria Jajodia & Company Vs
3rd Floor
7, Chittaranjan Avenue
Kolkata - 700072
PAN : AANAS5723]

g fiarefi/ (Appellant) Terft/ (Respondent)

Assessee by : Shri Siddharth Jhajaria, FCA
Revenue by : Ms. Ranu Biswas, Addl. CIT D/R

gaars #it ara/Date of Hearing : 18/08/2022
T # qarra/Date of Pronouncement : 07/09/2022

aRA/ORDER

PER SHRI RAJPAL YADAYV, VICE PRESIDENT :

The present appeal is directed at the instance of the assessee against the
order of the Learned Commissioner of Income Tax (Appeals) - 12, Kolkata,
(hereinafter the “Id. CIT(A)”) dt. 31/07/2019, passed u/s 250 of the Income Tax
Act, 1961 (“the Act’) for the Assessment Year 2016-17.

2. At the outset, the 1d. Counsel for the assessee submitted that the assessee is
not interested in pursuing the matter any further and hence wants to withdraw its
appeal. He sought for permission of withdrawal of this appeal. The 1d. D/R had
no objection. In view of the above, the assessee is granted permission to withdraw

its appeal.

3. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced in the Court on 7th September, 2022 at Kolkata.

Sd/- Sd/-
(GIRISH AGRAWAL) (RAJPAL YADAV)
ACCOUNTANT MEMBER VICE-PRESIDENT

Kolkata, Dated 07/09/2022
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